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Date of ordersZ26.56.95,
0.A. N0, 231 /95
BAJENDRA SINGH cossans APPLICANT
V5 e .
- UNI N ;-‘).:‘ InixTa AND {;411 FERS TR P Pe e R .NP \-yv;}-.. b 5
Mr.UR.Tatia ' vees<s Counsel for applicant.
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B HOGITBIE MR LGOPAL R ISINA,, VICE CHATRMAN
PHE TON' BLE S Ubj Sk N,ADmli«IISL ATIVE palBER

o

PER HIM'BLE R,GOPAL MR D HIA

Applicant Rajendra Singh hag filed this application
under sac. 19 of the Adwdnistrative Tribunals Act, 1285,
:-:esp@ndents ke directed to také the applicant

has further @wayed for payment of all his

salaries,
The ap;p}icant was appoinmted as contimngent paid Choavkides
fo 1.8,90. His services were continued and he was shifted
fe House as Cook-cuwm-Chowkidar with the approval of the
Deputy Lirector vide Annex.A.6.He worked on that post from
1.2491 t0 31.3,95 but on 1.4.95 he was verbally £old about
the termination of his services., It is also steted by the
applicant that the post e had held has not been filled up

N 3. Since the dpplicant hasg alreégiy mate a representation
vide Annex.h.7 dated 4,4.95 and the same has not been
disposed of by any order in writing till dste,we direct the
regpomdents to dispogse Of the representation through a

speaking order within two monthe from the date oOf receipt

Ciytre 0f a copy of this order. Iet a copy of this order alongwith
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BEsentation he shall be at Ilikerty to fille a fresh DA,

anove at Lhe stage
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( Gopal ¥rishna )

'EEER]

Vice Chailruen
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